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[Shri S, Kuodu]

in these rules, Government servants owning
houses at the places of Ltheir duiy were not
cligible for the allotment of Government
houses. The matter was reconsidered by
Goverament on a number of occasions
and, finally, in May 1966, it was decid:d
that Government servants owning houses
at the places of their duty should be treated
at par with those who do not own houses,
Orders were accordingly issued on 1.5.1966
that Gowernment servants owning houses
will also be eligible for th: aliounznt of
Government houses on payment of normal
rent. No siatistical data are available
of the number of such persons who own
their houses and are in occupation of
Goverament accommodation.

2. Shri Shri Chand Goyal wanted to
know the percentage of Gowernment emp-
loyees, specially Class 111 and IV, who have
been provided with Government accommo-
dation and whether Government aim to
provide accommodation to those Gowvern-
ment servants say within 10 20 years, In
reply to these supplementaries, it was stated
that so far as Government employees are
concerned, it cannot be said how much
time it would take to0 provide accommoda-
tion to them, but every effort was being
made to see that at least in types [to LV
more than 809% satisfaction is achieved in
five years, time, The position is that at
present Government are mostly consiructing
accomodation in types [ to 1V, A provi-
sion of Rs. 30 crores has been made for
ihe Fourih Five Year Plan for the constru -
tion of both office as well as residential
accommodation aod the acquisition
and development of land at Delhi and other
places. Out of this amount, about Rs. 6
crotes bave been carmarked for office
accommodation and the balance for resi-
dential accommodation, But within this
amount, it is not considered feasible to
achieve 80% satisfaction in types Ito IV,
during the 1V Plan period. With the
resources available, it will be possible 10
provide only about 12,984 new residential
units at Delhi and at other places during
this period ; of the number 12,373 will be
in types I to IV,
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13 brs,

STATEMENT RE-MANUFACTURE
OF CAR IN PUBLIC SECTOR

THE MINISTER OF
DEVLOPMENT AND INTERNAL
TRADE (SHRI DINLSH SINGH) ; Mr,
Speaker, Sir, 1 am glad to inform the
House that Gowv:roment have decided,
in principle, to the creation of the addi-
tional capacity of 50,000 cars per annum in
the public secior based on a proven forcign
design. My Ministry wili now initiate the
necessary deiailed studies on  the most
economic way of establishing this additional
production capucily in the public secclor,
as also the ways and means of financing
the project, We shall also hold discussions
with interested parties to select the most
suitable popular model and to sccure the
best possible terms of coilaboration.

INDUSTRIAL

SHRI S. KUNDU : Did not the Plan.
ning Commission want to go io for a scooter
project instead of small car project,

SHRI DINESH SINGH ; Although the
collaboravion will be with a foreign com-
pany, the bulk of machine tools required
for the project will be procured within the
country. The esiablishment of this project
will, thercfore, give a further fillip to the
indigenous machine tool industry, parti-
cularly, the Hindustan Machine Tools Ltd,,
for production of special purpose machine
tools needed for the transfer line layouts as
well as a great variety of general purpose
machines.

It will also be our endeavour to rely
to the maximum extent possible on the
local aucillary industrics. This will not
only lead 10 betier utilisation of the existing
capacity of the ancillary units but will also
provide scope for sibstantial expansion of
the units already established as well as the
new ones that may come up to meet
the new demands that will be created.

The establishment of the car project and
the subsequent expansion of the machine
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tools and automobile ancillary industries
will create sigoificant opportunities for
addit jonal employment for a large nuinber
of teh hnical personnel in addition to normal
Jabour that will be required.

The House is aware of the background
of this Project. It will bx recalled that the
Low Cost Car Committee had reported in
June, 1961 that it would be feasible both
on technical and economic considsrations
to set up a factory for the manuvfactwme of
a car at a rcasonably low cost. For various
reasons, largely owing to the resources
position and foreign exchange difficulties,
the Government were compelled to postpone
the public sector car pioject Since then, the
demand for cars has continued to grow and
the supply position of passenger cars has
become even more acute. There has been
considerab'e  discontentment in regard to
both the supply and the quality of tha cars
available. The d:mand for cars at the
end of the Fourth Plan period has bzen
estimated around 85000 wehicles per year
which will go up further in the Fifth Plan.
The maximum production that can b2

. ochieved by the pressnt manuficiuring
units with their presen: facilities is, however,
less than 40,000 cirs per annum. The
public sector car project will, it is hopad,
fill the bulk of the gap that exists bziw'vn

the demand and the supply. Th
question of the augmentation of th
manufacturing  facilities  in  the existing

units was also exainined. Apart from their
designs being old, it is cicar that the existing
compaanies will also have to depend heavily
on support from public finascial institutions
for their ¢xpansion, In the circumstances
it was felt that afier taking inlo account
all factors, it would be more advaniageous
to establish the factory in the public sector.
However, taking into account 1he priority
assigned by Government 1o o her works of
greater imporiance, it was felt that the
Central Government together with connccted
public sector eatsrprises, fully owned by
the Central Government, shou:d hold the
controlling interest of 51% of the equity
capital of the proposed project. The
balance of 49% may be raised by the offer
of shares to the public at large and others.

Government have also received 2 numb-=v

Manufacture of Car in.” SRAVANA 19, 1892 (SAKA) Public Sector (Sr.)
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of proposals from the private parties for
taking up the manufacture of passenger
cars in the private sector. Somé of these
parties claim that they are in a position to
manufacture cars based on . compleely
indigenous sources. With a view to
encouraging the growth of indigenous
talent and resources, Goveroment have
decided to issue Letters of Intent to such
of the pariies in the private sector as are
prepared to take up the manufacture of
cars based on completely indigenous designs
and without requiring imporis of or alloca-
tion of foreign exchange:

SHRI KANWARLAIL GUPTA (Delhi
Sadar) : On a point of order,

SHRI §. KUNDU (Balasore) : I had
asked a question, e should explain.

MR. SPEAKER : Afier the Minisier
has made the statement, no qusiions are
allowed.

We adjourn for lurch naw:
13.05 hours

The Lok Sabha adjcurned for Lunch
till Fourteen of the Clock.

The Lok Sabha re - assembled after
Lunch at Five miwutes past Fourteen of the
Clock.

[MR. DEPUTY SPEAKER 7 the Chair ]
SOME HON. MEMBERS rose.

SHRI NAMBIAR (Tiruchirappallit : 1
want to bring to your notice the serious
situation on the South-castern Railway; it
is being paralysed. Passengers are unable to
procced from Calcutta to Madras or go
from Madras to Calcutta ..({Interruptions.)

MR. DEPUTY SPEAKER : I thought
all Members who wanted to sp=ak on the
Bill have spokem and so 1 wanted
to call the hon. Minister. Mr. Kundu and
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[Mr. Deputy Speaker]

Mr. Himatsingka want to speak on the Bill.
Meanwhile Members want one or two
minutes 1o say something.
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(SHRI TRAILOEYANATH CHAKRABORTY)
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MR. DEPUTY SPEAKER : We all
share the grief over the loss of this great
man and pay our tribute to him. I think
we should have done that at the commence-
ment of the sitting, before the House took
up its other business. Anyway I hope 1
am now expressing the sentiments of the
House and share the grief over the loss of
this great man. Hon. Members may stand in
silence for a short while,

The Hon, Members then stood in silence
Jor a shortwhile.

SHRI E, K. NAYANAR (Palghat) : |
received a reply from the P & T Minister

AUGUST 10, 1970
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of Emp.) Amdt, Bill
that in Kerala all the P & T employees
who were discharged after the strike were
taken back. It was not correct. Up till
now, 13 employees have not been
taken back. The Minister must take
it seriously and consider the issue, even at
at this late bour,
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DOCK WORKERS (REGULATION
OF EMPLOYMENT) AMEND-
MENT BILL— (contd)

SHRI HIMATSINGKA (GODDA): Mr,
Deputy Speaker, Sir, on the Bill that is
before the House, 1 support the amendment
that has been proposed, because that is a
necessary amendment, because it increases
the scope of the scheme that may be framed
under clause 3, But while on this subject,
I would like the attention of the Govern-
ment to be invited t0 what is happening
in dock labour. Recently, as you know,
there was & go-slow tactics followed by
the dock labour for quite a large number of
days and there was a sirike by the bargemen
for over two months, The result has been
that the country has lost very valueable
foreign exchange 1o the tune of Rs. 50



